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NHRC seeks
report on closure
of rehab centre

Bhubaneswar: National Hu-
man Rights Commission
(NHRC) has sought an action-
taken report from the state
govt over prolonged closure
of the advanced rehabilita-
tion cenire (ARC) at Capital
Hospital in Bhubaneswar:

Acting on acomplaint filed
by lawyer and human rights
activist Akhand, the NHRC
observed that the allegations,
if found true, could amount to
a serious violation of the hu-
man rights of persons with
disabilities. Inan orderissued
on Sept 28, NHRC directed
principal secretary of social
security and empowerment
of persons with disabilities
department to conduct an in-
quiryand submit a report wit-
hin two weeks.

According to the compla-
int, ARC, established in
March 201% at a cost of Rs 20
crore, hasremained closed for
over a vear The facility was
equipped with robotic rehahbi-
litation systems among other
technologies for patients. s
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NHRC directs J&K Chief Secretary toprobe plight of
four children disabled by contaminated cough syrup

EARLY TIMES REPORT

JAMMU, Oct L The Na-
tional Human Rights
Commission (NHRC) has
directed the concerned su-
thoritiee In Jammm and
Eachmir to conduct an en-
quiry into the case of four
children from Ranmagar
Tehsil of Udhsmpur dis-
trict who allegedly suffered
permanent disabilities af-
ter conswming cortaminat-
ed “Cold BestPC” cough
gyrup during the 2018-20
ragedy.

The direction has come
on a complaint pursued by
senior corial and health ae-
tivist Sukech C. EKhajuria,

seeliing adequate compen-
sation, medical care and
rehabilitation for the four
surviving children

The NHRC has directed
the concerned suthority to
conduct an enquiry in asso-

ciation with the complain-
ant/victims, take appro-
priate action in accordance
with law and inform the
complainant about the ac-
tion talten. An Action Tak-
en Report (ATR) has been

The complaint ctatee that
although the four children
survived the tragedy, they
were left with permanent
disabilitiec. Disability cer-
tificates iccued by the Chisf
Medical Officer, Udham-
pur, were alco placed on re-
cord in support of their cas-

The matter relatec to
Cold Best-PC syrup man-
ufactured by Digital Vi

sion. Eals Amb Himachal
Pradech. Labarstory find-
ings cited in the complaint
had detected 8424% w'v
Diethylens Clycol (DEG) in
a tested sample of the ey
up. DEG is a toxic industri-
al chemical and is unsafe
for human consumption.
The contaminated cough
syrup fragedy had eardi-
er resulted in the deaths of
children in the Ramnagar
area during December 2019
and Jammary 2020. In the
NHRC had found lapsee on
the part of the JEE Drugs
Department and directed
payment of &lakh compen-
sation to the next of kin of

the daceased children. The
challenge to the NHRC or-
missad by the hon'ble High
court of J&K and Ladakh.
Mr. Ehajuria has main-
tained that while compen-
cation was granted in the
cases invalving deaths, the
surviving children who
have been left with lifelong
disabilittes salso require
adequate financial aseic-
tance. continuing medieal
care and rehabilitation.
He has further sought
fixation of responaibili-
ty for regulatery lapees
and strengthening of the
drug-qualify festing. sur-
veillance and enforoemen

t ent

mechanizm so that such
tragedien are not repeated.

The latect intervention of
the NHRC has onoe again
brought the condition of
the swrviving victima be-
fore the luman rights
watchdog and placed the
matter befbre the JEI au-
thorities for enguiry and
appropriate action.

It iz pertinent to clari-
fy that the NHRC, at this
stage, has ordered an en-
quiry and sought an Action
Taken Report within four
weshke. The Commiszion
has not yet awarded com-
pencation to the four sur-
viving children in the pres-

proceedings.
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Ragging death:
TG official
summoned

CITY BUREAU
Hyderabad

The National Human
Rights Commission issued
a conditional summons to
the principal secretary to
Telangana government
(Higher Education Depart-
ment) in connection with
the alleged ragging and
death of Sai Teja, a BTech
student of Siddhartha Engi-
neering College, Hyder-
abad.

The proceedings arise
from a complaint filed by
Sabavath Kalyan, a Law
Student of the University
of Delhi, before the NHRC
regarding the death of
Teja, who was allegedly
subjected to severe ragging
and harassment by senior
students while staying in a
private hostel.
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NHRC steps in over alleged
ragging death of B Tech student

HYDERABAD: The National
Human Rights Commission
(NHRC) has invoked Section
13 of the Protection of Human
Rights Act, 1993, and issued
conditional summons to the
Principal Secretary, Telangana
State Higher Education, in con-
nection with the alleged ragging
and death of Sai Teja, a B Tech
student of Siddhartha Engineer-
ing College, Hyderabad.

The proceedings arise from
a complaint filed by Sabavath
Kalyan, a law student at the
University of Delhi, before the
NHRC regarding the tragic
death of Sai Teja, who was alleg-
edly subjected to severe ragging
and harassment by senior stu-
dents while staying in a private

hostel. According to the com-
plaint, before his death, Sai Teja
had reportedly recorded a selfie
video narrating his ordeal. The
complaint alleged that the col-
lege administration failed to en-
force anti-ragging measures and
applicable UGC guidelines ef-
fectively, raising concerns about
students' rights to life, dignity,
and education. The NHRC had
earlier directed the Principal
Secretary, Higher Education
Department, Telangana, to take
necessary action and submit an
Action Taken Report (ATR).
However, the Commission not-
ed that more than four months
had passed without a response
or intervention from the au-
thorities concerned.
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NHRC seeks report
on student’s ragging

DC CORRESPONDENT
HYDERABAD, SEPT. 30

The National Human
Rights Commission
{(MHRC) has issued
conditional summons
to Telangana’s princi-
pal secretary for high-
er education over the
alleged ragging and
death of BTech stu-
dent Sai Teja, noting
that the state govern-
ment had failed to sub-
mit an action taken
report despite being
given more than four
months.

The principal secre-
tary, or an authorised
representative famil-
iar with the case, has
been  directed to
appear before the

Commission in New
Delhi on October 28
and submit the
required reports. The
NHRC said the person-
al appearance could
be dispensed with if
the reports were
received at least a
week before the sched-
uled hearing.

The proceedings
stem from a complaint
filed by Sabavath
Kalyvan, a law student
at the University of
Delhi, which was
received by the NHRC
on September 25, 2025,

According to the
complaint, Sai Teja, a
Scheduled Tribe stu-
dent of Siddhartha
Engineering College
in Hyderabad, died by

suicide after allegedly
being subjected to
severe ragging and
harassment by senior
students while staying
at a private hostel,

The complaint said
Sai Teja had recorded
a selfie video before
his death narrating
his ordeal.

It also alleged that
the college adminis-
tration had failed to
enforce anti-ragging
regulations and UGC
guidelines.

The NHRC had for-
warded the complaint
to the principal secre-
tary on April 23, 2026,
seeking necessary
action and an action
taken report within
four weeks.
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NHRC orders probe into closure of
Rs 20-crore rehabilitation centre

PBD BUREAU/IANS

asked the Akhand claimed that

BHUBANESWAR, OCT |

THE National Human
Rights Commission
(NHRC) has directed the
Odisha Social Security and
Empowerment of Persons
with Disabilities (SSEPD)
Department to conduct an
inquiry into allegations
regarding the non-func-
tioning of an advanced
rehabilitation facility built
by the Odisha government
at Rs 20 crore at Capital
Hospital in Bhubaneswar.

Acting on a petition
filed by Advocate Akhand
of the Orissa High Court,
the apex rights body issued
the directions on
September 28.

The Commission has

Principal
Secretary of the SSEPD
Department to submit the
inquiry report within two
weeks.

In his complaint,
Akhand alleged that the
Advanced Rehabilitation
Centre (ARC) at Capital
Hospital, Bhubaneswar,
has remained closed for
more than a year.

He added that the ARC
was established in March
2019 at Rs 20 crore by the

Department of Social
Security and
Empowerment of Persons
with Disabilities.

“It was equipped with
advanced robotic rehabili-
tation machines, prosthetic
services and assistive tech-
nologies intended to pro-
vide specialised treatment

~ NIk

and rehabilitation to per-
sons suffering from stroke,
neuromuscular disorders,
brain injuries, polio and
limb disabilities,” the com-
plainant stated, adding
that the facility also pro-
vided free artificial limbs
and therapy to underprivi-
leged persons.

However, according to
the complaint, the facility
has remained non-func-
tional for more than a year.

The premises are
allegedly locked, while the
costly machines and infra-
structure created with pub-
lic money remain unused.

the issue raises serious
questions about the utilisa-
tion of the Rs 20 crore pub-
lic investment made to
establish the specialised
rehabilitation facility.

The complainant fur-
ther alleged that patients,
particularly those belong-
ing to poor, rural and tribal
communities, have been
deprived of essential reha-
bilitation and assistive
services because of the cen-
tre’s closure.

“In view of the above,
the Commission is of the
considered view that the
allegations levelled in the
complaint, if true, are seri-
ous violations of the
human rights of the vic-
tims,” the apex rights body
remarked.
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NHRC seeks report on unused
220cr rehab centre in Capital Hosp

UNITED NEWS OF INDIA

Bhubaneswar, Oct 1: The
National Human Rights Com-
mission (NHRC) has sought an
Action Taken Report from the
Odisha Government over the
alleged prolonged non-func-
tioning of Rs 20-crore Advanced
Rehabilitation Centre (ARC) at
Capital Hospital here, where
costly rehabilitation equipment
is reportedly lying idle.

Acting on a complaint filed
by rights activist Akhand, the
NHRC directed the state gov-
ernment’s Social Security and
Empowerment of Persons with
Disabilities (SSEPD) depart-
ment to conduct an inquiry into
the allegations and submit its
report within two weeks.

The Commission observed
that, if the allegations were
found to be true, the situation
would amount to serious viola-
tions of the human rights of the
affected persons.

The Advanced Rehabilita-
tion Centre was established in
March 2019 at a cost of Rs 20
crore by the SSEPD department
to provide specialised rehabil-
itation services to persons suf-
fering from stroke, neuromus-
cular disorders, brain injuries,
polio and limb disabilities.

The Commission
observed that, if the
allegations were
found to be true,
the situation would
amount to serious
violations of the

human rights of the
affected persons

The facility was equipped
with advanced robotic rehabili-
tation machines, prosthetic ser-
vices and assistive technologies
aimed at providing specialised
treatment and rehabilitation. It
also offered free artificial limbs
and therapy to underprivileged
persons.

According to the complaint,
however, the centre has re-
mained non-functional for more
than a year, with its premises

allegedly locked and expensive
equipment and infrastructure
lying unused.

The complaint alleged that
the prolonged closure has de-
prived patients, particularly
poor people from rural and
tribal areas, of essential reha-
bilitation, prosthetic and assis-
tive services.

The issue has also raised con-
cerns over the utilisation of the
Rs 20-crore public investment
made to establish the special-
ised facility for persons with
disabilities.

The NHRC, after considering
the complaint, directed the con-
cerned department to inquire
into the allegations and submit
an Action Taken Report expedi-
tiously within two weeks.
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NHRC notice to State Govt

Ayr on, Rs 20-cr Capital Hosp ARC shut

CAPITAL HOSPITAL

‘Keeping costly
medical equipment
idle amounts to breach
of rights of patients’

PNS ®m Bhubaneswar

A Rs 20-crore Advanced Rehabilita-
tion Centre (ARC) at Capital Hospi-
tal in Bhubaneswar has reportedly re-
mained non-functional for over a year,
with costly rehabilitation equipment
lying idle, prompting the National

Human Rights Commission (NHRC)|

to seek an Action Taken Report (ATR)
from the Principal Secretary, Depart-
ment of Social Security and Empow-
erment of Persons with Disabilities
(S5&EPD), Government of Odisha,
within a period of two weeks.

Acting on a complaint filed by Orissa
High Court advocate Akhand, the

NHRC on September 28 directed the
State's Social Security and Empower-
ment of Persons with Disabilities De-
partment to inquire into the allegations
and submit a report within two weeks.

Established in March 2019, the cen-
tre was equipped with robotic rehabili-
tation machines, prosthetic services
and assistive technologies for patients
suffering from stroke, neuromuscular
disorders, brain injuries, polio and limb
disabilities. It also provided free artifi-
cial limbs and therapy to the poor.

The complainant alleged that the
locked facility has deprived poor, rural
and tribal patients of specialised reha-
bilitation services. The NHRC observed
that if the allegations are true, the clo-
sure of the fully equipped facility con-
stitutes a serious violation of human
rights, as costly medical equipment
continues to lie idle instead of serving
patients in need.
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NHRC seeks ATR on closure of
Rs20-crorerehab centre

STATESMANN ENS SERVICE
Bhubaneswar, 1 October:

The National Human Rights
Commission (NHRC) has
directed the Odisha
Government o inguire into
a complaint alleging that
the Rs 20-crore Advanced
Rehabilitation Centre (ARC)
at Capital Hospital has
remained non-functional for
overavear, with its premises
locked and costly equipment
lyving unused.

The direction was issued
tothe State’s Social Security
and Empowermentol Persons
with Disabilities Department
on a complaint filed by

N

Matio
tights

lawyer Akhand. The NHRC
hassought an Action Taken
Report within two weeks,
The Commission observed
that, if the allegations are
found to be true, they would
amaount tserious violations
of the human rights of the
affected persons,
Agcording to the complaint,
the ARC, established in March
2019 ata costof Rs 20 crore,
was cquipped with robotic

rehabilitation machines,
prostheticservices and assstive
technologies [or paticnts
suffering from stroke,
neuromuscular disorders,
braininjuries, policand limb
disabilities. It also provided
Free artificial imbs and therapy
to underprivileged persons.

The complainant alleged
that the centre has remained
non-functional for more than
a4 year

L - Fal
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NHRC seeks report on unused Rs 20cr rehab centre in Capital Hospital
Post News Network Updated: October 2nd, 2026, 09:02 IST in Metro, Top Stories, Trending

Bhubaneswar: The National Human Rights Commission (NHRC) has sought an Action Taken Report from the
Odisha Government over the alleged prolonged non-functioning of Rs 20-crore Advanced Rehabilitation Centre
(ARC) at Capital Hospital, where costly rehabilitation equipment is reportedly lying idle.

Acting on a complaint filed by rights activist Akhand, the NHRC directed the state government’s Social Security
and Empowerment of Persons with Disabilities (SSEPD) department to conduct an inquiry into the allegations and
submit its report within two weeks. The Commission observed that, if the allegations were found to be true, the
situation would amount to serious violations of the human rights of the affected persons.

The Advanced Rehabilitation Centre was established in March 2019 at a cost of Rs 20 crore by the SSEPD
department to provide specialised rehabilitation services to persons suffering from stroke, neuromuscular
disorders, brain injuries, polio and limb disabilities. The facility was equipped with advanced robotic rehabilitation
machines, prosthetic services and assistive technologies aimed at providing specialised treatment and
rehabilitation. It also offered free artificial limbs and therapy to underprivileged persons.

According to the complaint, however, the centre has remained non-functional for more than a year, with its
premises allegedly locked and expensive equipment and infrastructure lying unused. The complaint alleged that
the prolonged closure has deprived patients, particularly poor people from rural and tribal areas, of essential
rehabilitation, prosthetic and assistive services. The issue has also raised concerns over the utilisation of the Rs
20-crore public investment made to establish the specialised facility for persons with disabilities.

The NHRC, after considering the complaint, directed the concerned department to inquire into the allegations and
submit an Action Taken Report expeditiously within two weeks.


https://www.orissapost.com/nhrc-seeks-report-on-unused-rs-20cr-rehab-centre-in-capital-hospital/
https://www.orissapost.com/nhrc-seeks-report-on-unused-rs-20cr-rehab-centre-in-capital-hospital/

Times Now, Online News, 02/10/2026

§

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.timesnownews.com/opinion/india/encounter-culture-
when-instant-justice-takes-the-place-of-law-article-156257052

Encounter Culture: When Instant Justice Takes The Place Of Law
Authored by: Madhurendra Sinha
Updated: Oct 1, 2026, 11:14 IST

With courts often taking years to deliver justice and public frustration growing, police encounters have become a
controversial shortcut, raising questions about accountability, legality and the dangers of instant justice.

In India, where laws are slack and courts take many years to deliver justice, politicians support strongmen for
electoral purposes, and the local police neither act nor react on time, people seek alternative routes.
Unfortunately, one such route is provided by the police itself in the form of encounters. National Human Rights
Commission (NHRC) data reveal that every year, 130 to 180 fatal police encounters are reported nationwide. These
numbers are apart from the smaller encounters in which accused persons are not killed but are injured. These
encounters stir up debates and generate widespread reactions. But a large number of people do not see them as
being anti-law or as something to be unhappy about. The fact remains that when a hardened criminal, militant or
terrorist is killed, people breathe a sigh of relief. Sometimes, this type of action brings laurels to the concerned
policemen, with large numbers of people praising them.

If one looks at Uttar Pradesh (UP), it leads the country in the number of fatal encounters. Not only this, reports of
‘half encounters’ come every day, in which a criminal is shot in the leg, making him unable to move for a long
period. Yogi Adityanath, Chief Minister of UP, had once said, "I5a & 3@ &wR] 3fik it i fRafa =gl et &, aifas ora
SRS ht U & foh “31Tet IRTe WR Seirel hi =yt ot 81" (The state no longer faces situations of curfews and riots
because criminals now know that “treatment awaits them at the next crossing.”)

LT GReT o o) 8, afch afe fohelt 3 Ig7-adt & w1y Sg@rT &l af 3Tel IRTg TR 39 2MES I SASIR THRIST e 3@ 811, 39 THRIST
% Jgf 9o 9§ PIg e el 9Tg. (The law is meant to provide security, but if someone harasses a woman, Yamaraj will
be waiting for that person at the next crossing. No one will be able to stop him from being sent to Yamaraj.)

During the eighties, Bombay (now Mumbai) had dozens of criminal gangs, as well as the underworld, operating
across the city, making life hell for businessmen and the public in general. Then, some daredevil police officers
came to the rescue and broke the morale of these criminals. As a result, a large number of encounters took place
across the metropolitan city. Those police officers were called encounter specialists. Some of them had big tallies
of killing criminals. One officer, for instance, had the credit of killing more than 50 outlaws, tempting a film
producer to make a movie named Ab Tak Chhappan. The movie was a hit and showed the people’s approval of

encounters.

Neeraj Kumar, IPS (retd), former Police Commissioner of Delhi, says that our legal system is such that it takes
years, and sometimes decades, to decide a criminal case, and during this period, most of the witnesses disappear.
In some cases, people simply refuse to speak against criminals in a court of law, which facilitates them going scot-
free. In many cases, hardened criminals get bail from the courts and again commit heinous crimes. He gave the
example of a criminal who was arrested in a rape case but got bail and, just after coming out, killed the father of
the girl. In this kind of case, an encounter seemed to be the only way out.


https://www.timesnownews.com/opinion/india/encounter-culture-when-instant-justice-takes-the-place-of-law-article-156257052
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He further said that incorrigible criminals like Shahabuddin had the blessings of the then Chief Minister of Bihar.
He became an MP many times and still pursued his criminal life. His name was a terror throughout north Bihar.
Once, the then DG took his name publicly and told the media that he had associations with the ISI and terrorists
in Kashmir. The officer was immediately transferred by CM Lalu Yadav. There was such rage against him that many
police officers wanted to encounter him, but he died of Covid in prison. It shows that politicians support hardened
criminals for their electoral politics. But at the same time, Kumar praises UP CM Yogi for his stern actions against
hardcore criminals.

He further said, "The real reason behind the increasing number of encounters is that people openly support such
actions." In some heinous cases, people resort to dharnas, juloos, etc., and demand encounters, which, for them,
are a form of instant justice. We have seen such a situation in Telangana, where a veterinary doctor was raped
and killed by a truck driver and his associates. There was widespread resentment, and people came onto the
streets. Under pressure from the public, police officials went ahead with an armed encounter and killed all four,
leading to their widespread praise. But an investigation by a Supreme Court-appointed commission concluded
that the encounter was fake. Kumar says that this type of encounter also has many loopholes. In some cases,
innocent people are also killed, and some encounters are deliberate. He cites the example of Punjab, where a
large number of encounters took place. He is of the opinion that this trend is worrisome and, in the long term, is
not going to serve society. The public and society must look for solutions, as this cannot go on for long.

Lalit Vats, a senior journalist with more than four decades of experience in crime reporting, says that sometimes
encounters become inevitable. He cites the example of militants in Punjab and Kashmir who used to be armed
with deadly weapons and were not ready to surrender. During his coverage of some of those encounter spots, he
found that there was no question of those hardcore criminals being taken into custody and that policemen had to
resort to encounters. In fact, there is a principle in these encounters that if you do not fire first, they will send you
to heaven. Vats asserts that society has accepted this kind of fatal action and that people feel satisfied over such
killings. He says that because of the large number of encounters, Punjab and now Kashmir are free from militancy
and people are leading peaceful lives.

In a democratic country like India, this trend must not go on forever. Lawmakers and the judiciary have to work
together to bring about a long-lasting solution. But as long as there is no concrete solution, encounters will
continue.
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Odisha: NHRC Orders Probe Into Closure Of Rs 20-Crore Rehabilitation Centre
by OMMCOM NEWS October 1, 2026 in Odisha

Bhubaneswar: The National Human Rights Commission (NHRC) has directed the Odisha Social Security and
Empowerment of Persons with Disabilities (SSEPD) Department to conduct an inquiry into allegations regarding
the non-functioning of an advanced rehabilitation facility built by the Odisha government at Rs 20 crore at Capital
Hospital in Bhubaneswar. Acting on a petition filed by Advocate Akhand of the Orissa High Court, the apex rights
body issued the directions on September 28. The Commission has asked the Principal Secretary of the SSEPD
Department to submit the inquiry report within two weeks. In his complaint, Akhand alleged that the Advanced
Rehabilitation Centre (ARC) at Capital Hospital, Bhubaneswar, has remained closed for more than a year. He added
that the ARC was established in March 2019 at Rs 20 crore by the Department of Social Security and
Empowerment of Persons with Disabilities. “It was equipped with advanced robotic rehabilitation machines,
prosthetic services and assistive technologies intended to provide specialised treatment and rehabilitation to
persons suffering from stroke, neuromuscular disorders, brain injuries, polio and limb disabilities,” the
complainant stated, adding that the facility also provided free artificial limbs and therapy to underprivileged
persons. However, according to the complaint, the facility has remained non-functional for more than a year. The
premises are allegedly locked, while the costly machines and infrastructure created with public money remain
unused. Akhand claimed that the issue raises serious questions about the utilisation of the Rs 20 crore public
investment made to establish the specialised rehabilitation facility. The complainant further alleged that patients,
particularly those belonging to poor, rural and tribal communities, have been deprived of essential rehabilitation
and assistive services because of the centre’s closure. “In view of the above, the Commission is of the considered
view that the allegations levelled in the complaint, if true, are serious violations of the human rights of the
victims,” the apex rights body remarked. (IANS)
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Drug regulator may review machinery disposal at non-compliant pharma units

The Drugs Consultative Committee has sought a detailed proposal from Rajasthan amid concerns that machinery
from closed pharma units could be used to make spurious drugs

Sanket Koul New Delhi
2 min read Last Updated : Oct 01 2026 | 6:23 PM IST

India's apex drug regulatory body, the Central Drugs Standard Control Organisation (CDSCO), may consider a
proposal to review the correct disposal of machinery from non-compliant or closed pharmaceutical units to stop
potential diversion for manufacturing spurious or contraband drugs.

This comes after the Rajasthan drug control department raised the issue at a recent meeting of the Drugs
Consultative Committee (DCC), an advisory committee of the CDSCO, on September 18. According to the minutes
of the meeting reviewed by Business Standard, the DCC deliberated on the proposal and opined that even if some
regulatory framework is created, its implementation seems to be poor.

“The committee observed that an effective mechanism would have to cover the wider supply chain of
pharmaceutical machinery and not merely disposal of machinery by a closed unit,” the minutes stated.

Consequently, the DCC has asked the drug controller, Rajasthan, to submit a detailed proposal covering
identification, manufacture or supply, ownership, transfer, decommissioning and disposal of pharmaceutical
machinery. The proposal will also have to include new monitoring mechanisms, resource implications and other
aspects such as scrap monitoring after disposal. It may thereafter be placed before the DCC for further
deliberation.

The step comes at a time when recommendations from the National Human Rights Commission (NHRC) to curb
spurious and counterfeit medicines have been sent to the DCC. These recommendations include implementation
of a centralised registration system for medicines sold in India, along with a portal to track their movement
through supply chains in real time and dynamic QR codes for authentication.

The steps also come after Rajasthan saw several cases of distribution of spurious drugs in the last few months. At
least seven women died in Kota and Bikaner districts of Rajasthan due to complications caused by postpartum
administration of spurious oxytocin injections. The state drug control department cancelled the licence of a Kota-
based pharma distributor over the alleged sale of several batches of spurious oxytocin injections and other
irregularities.


https://www.business-standard.com/industry/news/drug-regulator-may-review-machinery-disposal-at-non-compliant-pharma-units-126100101060_1.html
https://www.business-standard.com/industry/news/drug-regulator-may-review-machinery-disposal-at-non-compliant-pharma-units-126100101060_1.html
https://www.business-standard.com/industry/news/drug-regulator-may-review-machinery-disposal-at-non-compliant-pharma-units-126100101060_1.html

In a separate case, the state drug control department also seized spurious and expired drugs worth ¥4 crore from
a pharma warehouse in Haryana's Bhiwani in September 2026.
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NHRC Seeks Report from Odisha Govt over ¥20-Crore Rehabilitation Centre Lying Unused in Bhubaneswar
By Sagarika Satapathy Date: October 1, 2026 5:46 PM

TNI Bureau: A rehabilitation facility built by the Odisha Government at a cost of ¥20 crore is reportedly lying
unused in Bhubaneswar, with its premises remaining locked and expensive rehabilitation equipment lying idle for
more than a year. The prolonged non-functioning of the Advanced Rehabilitation Centre (ARC) at Capital Hospital
has now come under the scrutiny of the National Human Rights Commission (NHRC). Acting on a complaint filed
by Advocate Akhand of the Orissa High Court, the NHRC on September 28, 2026, directed the Odisha
Government'’s Social Security and Empowerment of Persons with Disabilities Department to conduct an inquiry
and submit an Action Taken Report within two weeks. The Commission observed that the allegations, if true,
would constitute serious violations of the human rights of the affected persons.

The ARC was established in March 2019 at an expenditure of ¥20 crore by the Department of Social Security and
Empowerment of Persons with Disabilities. It was equipped with advanced robotic rehabilitation machines,
prosthetic services and assistive technologies intended to provide specialised treatment and rehabilitation to
persons suffering from stroke, neuromuscular disorders, brain injuries, polio and limb disabilities. The facility also
provided free artificial limbs and therapy to underprivileged persons. However, according to the complaint, the
facility has remained non-functional for more than a year. The premises are allegedly locked while the costly
machines and infrastructure created with public money remain unused. The issue raises questions over the
utilisation of the ¥20 crore public investment made to establish the specialised rehabilitation facility. The
complainant alleged that patients, particularly those belonging to poor, rural and tribal communities, have been
deprived of essential rehabilitation and assistive services because of the centre’s closure.

The NHRC, after considering the complaint, directed the concerned department to inquire into the allegations and
submit its report expeditiously within two weeks. The Commission specifically recorded that, if the allegations are
true, they amount to serious violations of the human rights of the victims. The NHRC proceedings have therefore
put the spotlight not only on the prolonged closure of the specialised rehabilitation centre but also on the
utilisation of a ¥20-crore public investment made for the welfare of persons with disabilities. The response of the
Odisha Government to the NHRC's direction is now awaited. It will have to explain the reasons for the prolonged
non-functioning of the centre and the steps proposed to restore the facility and put its publicly funded
infrastructure and equipment back into service.
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NHRC Orders Probe Into Closure Of Advanced Rehabilitation Centre In Bhubaneswar; Report Sought In 2 Weeks
by OB Bureau October 1, 2026 in Bhubaneswar, City, Top Headlines Reading Time: 1 min read

Bhubaneswar: The National Human Rights Commission (NHRC) has directed Odisha’s Social Security and
Empowerment of Persons with Disabilities (SSEPD) Department to conduct an inquiry into allegations regarding
the non-functioning of an advanced rehabilitation facility built by the state government at Rs 20 crore at Capital
Hospital in Bhubaneswar.

The Commission, acting on a petition filed by Advocate Akhand of Orissa High Court, has asked the Principal
Secretary of SSEPD Department to submit the inquiry report within two weeks, reported IANS.

Akhand alleged in his complaint that the Advanced Rehabilitation Centre (ARC) at Capital Hospital has remained
closed for more than a year. The ARC, he pointed out, was established in March 2019 at a cost of Rs 20 crore by
the SSEPD department.

“It was equipped with advanced robotic rehabilitation machines, prosthetic services and assistive technologies
intended to provide specialised treatment and rehabilitation to persons suffering from stroke, neuromuscular
disorders, brain injuries, polio and limb disabilities,” the complainant stated, adding that the facility also provided
free artificial limbs and therapy to underprivileged persons.

However, the premises are allegedly locked, and the costly machines and infrastructure set up with public money
remain unused for over a year. Akhand claimed that the issue raises serious questions about the utilisation of the
Rs 20-crore public investment made to establish the specialised rehabilitation facility. He further said that
patients, particularly those belonging to poor, rural and tribal communities, have been deprived of essential
rehabilitation and assistive services.

“In view of the above, the Commission is of the considered view that the allegations levelled in the complaint, if
true, are serious violations of the human rights of the victims,” NHRC said.
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NHRC steps in over alleged ragging death of B Tech student
The Hans India Created On: 2 Oct 2026 5:45 AM IST

https://www.thehansindia.com/news/cities/hyderabad/nhrc-steps-in-over-alleged-ragging-death-of-b-tech-
student-1127875

In Short: The proceedings arise from a complaint filed by Sabavath Kalyan, a law student at the University of Delhi,
before the NHRC regarding the tragic death of Sai Teja.

Hyderabad: The National Human Rights Commission (NHRC) has invoked Section 13 of the Protection of Human
Rights Act, 1993, and issued conditional summons to the Principal Secretary, Telangana State Higher Education, in
connection with the alleged ragging and death of Sai Teja, a B Tech student of Siddhartha Engineering College,
Hyderabad. The proceedings arise from a complaint filed by Sabavath Kalyan, a law student at the University of
Delhi, before the NHRC regarding the tragic death of Sai Teja, who was allegedly subjected to severe ragging and
harassment by senior students while staying in a private hostel. According to the complaint, before his death, Sai
Teja had reportedly recorded a selfie video narrating his ordeal. The complaint alleged that the college
administration failed to enforce anti-ragging measures and applicable UGC guidelines effectively, raising concerns
about students' rights to life, dignity, and education. The NHRC had earlier directed the Principal Secretary, Higher
Education Department, Telangana, to take necessary action and submit an Action Taken Report (ATR). However,
the Commission noted that more than four months had passed without a response or intervention from the
authorities concerned.
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NHRC seeks reports on death of UTP in Odisha jail
Express News Service
Updated on: 01 Oct 2026, 10:12 am

CUTTACK: The National Human Rights Commission (NHRC) has sought a detailed report from the Gajapati district
administration and jail authorities on the death of a 28-year-old undertrial prisoner in custody at Parlakhemundi
sub-jail on September 5.

The Commission took cognizance of the matter after a complaint by Jeypore-based human rights activist Anup
Kumar Patro alleging that Runa Badarait, who had been lodged in the jail since July 7, died after suffering severe
stomach pain. According to the complaint, Badarait had repeatedly complained of iliness but was allegedly
treated only by the jail pharmacist and not shifted to a hospital in time.

The NHRC also noted that it had received an intimation about the death from the superintendent of
Parlakhemundi sub-jail. The complaint and intimation was placed before the Commission on September 25. After
perusing them, the Commission directed the district magistrate and SP, and the jail superintendent to submit
reports within three weeks.

The Commission has sought a detailed report covering all the aspects leading to death, besides the deceased's
initial health screening report in the NHRC-prescribed format and complete medical treatment records. The
medical records are required to include details from any previous jail, if applicable, along with a chronological
medical summary of the ailments and indoor or outdoor treatment provided.

The authorities have also been asked to submit the inquest panchnama, a typed copy of the postmortem report
and its video CD, besides chemical and histopathology examination reports of viscera, wherever applicable. The
NHRC further sought the final cause of death based on the FSL report, if applicable, and the magisterial enquiry
report.

It has also asked for an action-taken report on the magisterial enquiry, the status or final outcome of any
departmental action or criminal proceedings, and any Crime Branch or CID inquiry report, if conducted. The
Commission directed its registry to ascertain from the Odisha State Human Rights Commission whether it has
taken cognisance of the death in judicial custody and, if so, the date on which such cognisance was taken.
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Odisha: NHRC seeks ATR on closure of Rs 20-crore rehab centre
Statesman News Service
October 1, 2026 8:23 pm

The National Human Rights Commission (NHRC) has directed the Odisha Government to inquire into a complaint
alleging that the Rs 20-crore Advanced Rehabilitation Centre (ARC) at Capital Hospital has remained non-
functional for over a year, with its premises locked and costly equipment lying unused.

The direction was issued to the state's Social Security and Empowerment of Persons with Disabilities Department
on a complaint filed by Orissa High Court lawyer Akhand. The NHRC has sought an Action Taken Report within two
weeks.

The Commission observed that, if the allegations are found to be true, they would amount to serious violations of
the human rights of the affected persons.

According to the complaint, the ARC, established in March 2019 at a cost of Rs 20 crore, was equipped with robotic
rehabilitation machines, prosthetic services and assistive technologies for patients suffering from stroke,
neuromuscular disorders, brain injuries, polio and limb disabilities. It also provided free artificial limbs and
therapy to underprivileged persons.

The complainant alleged that the centre has remained non-functional for more than a year, resulting in the
expensive equipment and infrastructure remaining idle. It was further alleged that patients, particularly those
from poor, rural and tribal communities, have been deprived of specialised rehabilitation and assistive services.

The NHRC's direction has put the functioning of the facility and utilisation of the public investment made for its
establishment under scrutiny. The state government is required to place its response before the Commission
within the stipulated period.
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NHRC Seeks Report On Student Ragging Death, Summons Higher Education Secy
DC Correspondent 1 October 2026 10:58 PM

The proceedings stem from a complaint filed by Sabavath Kalyan, a law student at the University of Delhi: Reports

HYDERABAD: The National Human Rights Commission (NHRC) has issued conditional summons to Telangana's
principal secretary for higher education over the alleged ragging and death of BTech student Sai Teja, noting that
the state government had failed to submit an action taken report despite being given more than four months.
The principal secretary, or an authorised representative familiar with the case, has been directed to appear before
the Commission in New Delhi on October 28 and submit the required reports. The NHRC said the personal
appearance could be dispensed with if the reports were received at least a week before the scheduled hearing.

The proceedings stem from a complaint filed by Sabavath Kalyan, a law student at the University of Delhi, which
was received by the NHRC on September 25, 2025. According to the complaint, Sai Teja, a Scheduled Tribe student
of Siddhartha Engineering College in Hyderabad, died by suicide after allegedly being subjected to severe ragging
and harassment by senior students while staying at a private hostel. The complaint said Sai Teja had recorded a
selfie video before his death narrating his ordeal. It also alleged that the college administration had failed to
enforce anti-ragging regulations and UGC guidelines.

The NHRC had forwarded the complaint to the principal secretary on April 23, 2026, seeking necessary action and
an action taken report within four weeks. The Commission said it had received no response from the authorities
even after more than four months and was therefore left with “no other option” but to invoke Section 13 of the
Protection of Human Rights Act, 1993. A copy of the proceedings has also been sent to the Telangana Chief
Secretary for information and necessary action. The complainant has sought an examination of the circumstances
surrounding Sai Teja's death, fixing of accountability where warranted and stricter enforcement of anti-ragging
safeguards.
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NHRC seeks report on prolonged closure of rehab centre in govt hosp
Hemanta Pradhan Oct 1, 2026, 08.07 PM IST

Bhubaneswar: National Human Rights Commission (NHRC) has sought an action-taken report from state govt
over the prolonged closure of the advanced rehabilitation centre (ARC) at Capital Hospital in Bhubaneswar.

Acting on a complaint filed by lawyer and human rights activist Akhand, the commission observed that the
allegations, if found true, could amount to a serious violation of the human rights of persons with disabilities. In
an order issued on Sept 28, NHRC directed principal secretary of social security and empowerment of persons
with disabilities department to conduct an inquiry and submit a report within two weeks.

According to the complaint, ARC, established in March 2019 at a cost of Rs 20 crore, has remained closed for more
than a year. The facility was equipped with robotic rehabilitation systems, prosthetic services and assistive
technologies for patients suffering from stroke, neuromuscular disorders, brain injuries, polio and limb
disabilities. It also provided free artificial limbs and therapy to underprivileged persons.

The complainant alleged that the closure has deprived poor and marginalised persons with disabilities of critical
rehabilitation services. He urged the commission to direct the authorities to explain the reasons for the shutdown
and take immediate steps to restore operations at the centre.

The petition also sought an independent inquiry to assess the impact of the closure on patients, recommend
compensation where necessary, fix accountability for the delay in reopening the facility and provide interim
rehabilitation support to affected beneficiaries.

Taking note of the allegations, NHRC directed its registry to forward the complaint to Odisha govt and seek an
expeditious inquiry. The commission asked the state authorities to furnish an action-taken report within two
weeks of receiving the communication.

The response of Odisha govt to NHRC's direction is awaited. “It will have to explain reasons for prolonged non-
functioning of the centre and steps proposed to restore the facility and put its publicly funded infrastructure and
equipment back into service,” said Akhand. SSEPD department secretary Brundha D said she would go through
NHRC's order and look into the matter related to ARC.


https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-report-on-prolonged-closure-of-rehab-centre-in-govt-hosp/articleshow/134622113.cms
https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-report-on-prolonged-closure-of-rehab-centre-in-govt-hosp/articleshow/134622113.cms
https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-report-on-prolonged-closure-of-rehab-centre-in-govt-hosp/articleshow/134622113.cms

Lalluram, Online News, 02/10/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://lalluram.com/home-tutor-makes-objectionable-reels-on-
pm-modi-from-kids-etah-police-registers-fir/

'gH BI¢ Bl §...,' Tl § dIed Hd) IR Tufisien ded s-ars, 814 eek R FIR &, AFander 3T & +ff g8 ¢

Ravi Ranjan
01 Oct 2026, 04:59 PM

st @ s Hiet WR Afifee Aet aar ot agd 81 TR 3R TS ATHE WH ST 81 g SIeX F UK §< UR &hid gU Bid-sie
ool @ digg g 7k R smufaees 3R AsTifde Tied & o) o s=ars | gieret fifar wR divw 7kt wR smufaeees ik Aifea
el TR g4 o d1Q 17 SR o R&elTth Gfetd = A1 &1 o fotdn &1 a8l AL AFETiehR SIRINT A 39 WR &gl A ofd U Hel
i3, saeiaT ud amsdt Haatera 3R et g & &1 g # Rulé doia &Y 81

RIS I TR ATHAT IR Ua2T & QT et a1 &1 Ui T Og w@rs' A1 ol ST 358! Iaii alefl 814 Sgek A Uge df sedi 9 UigH
A1} IR ufISTe ed IaTg | SUSF a1 Hieret Hif$aT R 3§ arRe oft o 3| e A TaR Sifd/eeE 9e & ueH a1 Bie-8ie
T 9 hidd dR IR Aoifae ® 4 dagaefta, s ok smuftse e a=ar a1 o1 St & R ol =1t aa1a & fob fahedt bt
Fider TRt gt 718, foheft o1 e I, 39 WR R gedt ¢ o 3ot g aifal e o 8T 81 39 W g died Rg Al W smufise
feoft she & ok a1 # 9= g ! BIC Hichiid had ge ToR T8 &l I T JpaT & 6 § 10 AT & o @ &1 39 e &l @i
HARGAT o fGATT 7 garmset 7Rg A4l & et TRd W=7 3R 39 STufxisie a1 gerar chl 1ol R 3 T8 8

AfeeT 81 Sex & [ETh THISR Gsf:

Gfcld ATHe S16+ IR UeT Yfeld = 39 ATHel 6t I &hed g aaran & 'afawr 9 &6t e 819 &R & [T ThHSSaiR & ol 15 a1 af
U R 'OfAHT U Wals' 719 & 88 Ialdl 81 3TRIY ¢ foh I8 Sex 3707 Igi UgH 3T aTet S<di ol sa1sT & ot ot 399 digw
A4l 3R Ihg TAR & &k Tod ST aret difsar e werens dieret Hifeam W Uive & 3@ ot

NHRC &t die O3, 2 g9 & fiar Ruld aa:

A # IER AFaTEeR ST (NHRC) 3 988 el $@ SIU-1T 81 3IRINT = Yel & aivs gfow srefieras (SSP) ok Rrenfdert (DM)
A1 R & ueiy FRers vd et 38 seaiad 3k gaaT Melfidh demera (MeitY) & afa &t A St fm &1 NHRC 3 @t uaft
Y 59 QX AT H hl T DRATS (ATR) & faega ROl qf gt & iR 1 Tet ot e &1 STINT = 39 <t aht 71T, foTa,
ARG GRem 3R 37k e M7 AT ATHAT AT GU ha TRDR I ciehy AT §1SAT dh ol dheer A &gl R g1


https://lalluram.com/home-tutor-makes-objectionable-reels-on-pm-modi-from-kids-etah-police-registers-fir/
https://lalluram.com/home-tutor-makes-objectionable-reels-on-pm-modi-from-kids-etah-police-registers-fir/

Amar Ujala, Online News, 02/10/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

single-family-from-the-state-held-as-bonded-labourers-in-telangana-
notices-issued-to-chie-2026-10-01

gut: 72T & Ueh gt URAR & 12 1 &bl delT T § ST Y3 Asigy, Hed, stefidl 3R Sten ot Aifed S

GR: ASHTHT & AGIA-ARISTIR folel § IR UaeT & Ueh URAR & 12 TSI ol eheldl Tob ATl deh hidd dR IR ST ASIGR S-1Y
@ & AT H TIQISTRE! = W H3H fora g1 Sl 3 g7 a2, Sieid, Sienfdert ofk gfo smgad @ 9 awdrg # Rl #ift
8l

R AT & AgHcl-HeteproiiRY foiel # gt & 12 HE®i URaR et Shild Ueh Hiel deh ST ASTGR ST T & HIHe H AL
AFAISeR AT (TSR 3 Tt T3 T &1 ST 3 AT & g% afdg, Sefidt, Agaa-Aadeiig & Srefaert ek
FISERTETE & Gfeld g i Aifed STRY e IR IwdTg | ROl 77l 81

Hifsar Ruté & gdrfaer sgueedt R ves Rmfor @l wk aRaR & Gral & A e STTdT 211 37 SIgd & Hoigd af STt &ff | eI 8
foh AoTgRl & 1 ARdIe R MTeAlTTedlSt <l STt &l 3k M- WR Y Aeh oft | aRaR bl SrgRfara iR 7id Arglet | a1 1T ATl Teh
GURATSSR = 3 T I oft dg o 3 o)

TSI ShRiehdTall hl IR UR TSI 3R 9 a9 &t &9 3 URaR &l gad e ST = sifereprieat & ot 12 difgal &t
Hiogar R, ITH GRef, 367, W 3R gaTe i a1 i SThRT At §1 T ok a1 SigR @i & e gof Thangem
3R ST i AT of gt 71 &


https://www.amarujala.com/amp/lucknow/up-members-of-a-single-family-from-the-state-held-as-bonded-labourers-in-telangana-notices-issued-to-chie-2026-10-01
https://www.amarujala.com/amp/lucknow/up-members-of-a-single-family-from-the-state-held-as-bonded-labourers-in-telangana-notices-issued-to-chie-2026-10-01
https://www.amarujala.com/amp/lucknow/up-members-of-a-single-family-from-the-state-held-as-bonded-labourers-in-telangana-notices-issued-to-chie-2026-10-01

Hindustan, Online News, 02/10/2026

Sy
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.livehindustan.com/national/story-national-human-

facilities-201790851831971.html

$8 AT & firet Aa SifdehR T & SHfIhR
Oct 01, 2026 04:20 pm IST
ByHindustan | Bureau

fegeam
, BSh

$8 AT & et Aa SifdehR ST & SrfSpRigGs AMET & et 7a sifdear T & sfderigs At d e #a sifdar
SN & STfIhRIGY

Zeh! | LR A YRR AN & . T ATeh = S & Y Iaq & H8 31ed H AMAT & fAeta 37 IuaR, Sarsit 6l e
3R Wy T i STHGRY ot | 8 = AT i R ok 3% et 38t e gfaenstt & aR & off SRt Jerg | ah-aiffdAer A
WeATR 7 &5 # 8 1 Y fR&AfA 3R A ot Suetey oners <11 2@t Glaenar & IR # S-eRT & AER 8 Il 3f9a= & dgd &
A 38 3em S5 &1 +ff SR ki


https://www.livehindustan.com/national/story-national-human-rights-commission-team-visits-leprosy-asylum-evaluates-healthcare-facilities-201790851831971.html
https://www.livehindustan.com/national/story-national-human-rights-commission-team-visits-leprosy-asylum-evaluates-healthcare-facilities-201790851831971.html
https://www.livehindustan.com/national/story-national-human-rights-commission-team-visits-leprosy-asylum-evaluates-healthcare-facilities-201790851831971.html

Jagran, Online News, 02/10/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

children-in-udhampur-became-disabled-after-consuming-cough-syrup-

human-rights-commission-orders-investigation-seeks-report-within-four-
weeks-40391628.html

&%t [y & faeain gu IuAR & 4 a<d, AHarfdeR A A A e & Fder; 4 gwt # At Ruié
By Rohit Jandiyal

Edited By: Sushil Kumar
Published: Thu, 01 Oct 2026 11:55 PM (IST)

IR AR SRANT A STHL-eheHIR o IHR H &hth T & faeitt gu aR sl & Amfet # 7 & Aaer iau &1

EESLTSE

HaTfaeR AT 3 &t [y & faein sl &l ST a1 sraer faar|

TR H 2019-20 & gl ol WA feeaiirdr o1 9ra=T &A1 usT|

frepraderdl 3 sl & foy gamers, e ok gate & @i &

ST RN, SR | ST HHAT & SYAYR ot &l AR dgelied H a9 2019-20 # Hfdd w0 & &tk {8y & G4 d it feegivar
fIPR T TR Fredt & AT # AL AFATERR STRINT 3 SH-heHR & Faifed siferal it stra & Fder i &1 st = fRieraderat

Td Yifgdt & 91y T o AT I ST e, DI o AR Id BRATS e 3R fRIhIdehdl I i T8 hRaTs & STaTd e Pl
HET &1 1Y &l IR FwTg & HiaR Hrars Rt uegd sen & fFAder g e &)

g HIHE IRE HHISIh hiichdl Gohel Ul @S[RAT gRT 3SR 1T 81 g1 IR} siitad difed =i o feig 3fa gamas, FRar Rifdar
gfaem 8k graty &t 77 i off | fArd & SR, IRt a3 a¥ 2019-20 # Hics -t ot Ry & ¥4 & a1g R wu &
Feifad gU o 378 R faeafrar sl AT she ugT| g fRfched Siffie, SeTqR gRT SRt et v us off fReerad & arer
fepts W uRgd fg MU B

AHg a4 & g rgRfera Amen

f8fSicet farsT eprer 3i, femTerer uaer grT RfHd shics see-dielt vy @ et 81 fierad # g s Siid & IgaR, fawa &
Toh A | 34.24 UfArd STSQfAeh Tdrsehtel U1 1T AT| Ig Qeh fader Sfieifiies T8+ & 3R Aa Ta- o iy SrgRferd #m1 Sar
2l

39 %t [ & i gea1 # f3gaR 2019 3R SiHeRt 2020 & SR IHTR &5 H s aeal eht Jid i g3 ot gd # g8 hriarg! |
7 STHL-heHR 379 AT Y 3Tk § ek UTT ST &1 Seeid i §T Hd S| o (ehe Haifeal ot 3 g 39 Jamast o4 & Aqer fag 31
T TGLT I AT [T ST o TG STRY-heH R Td TERE gTachic = T AT nt @RS o faa o)

efda arfdenrRat il STaraeg! ad e &Y 7T

fRYeprraerat gaher WA o1 e & foh STet 7 sl & ATHe! | FTast Sl UraeT fRaT T, 98t §9 ITHet @ a2 ad st oft I
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3TSita feegiTar st q@d ge uaie 3ifefes Hgrad, FRar fafdhed SumR 3k gaid & siraaend g1 351+ defed arfeeprivar &t
STaTeqe! dd ShiA S HIY-H1Y SaT3dl hl TuraT Siid, TR 3R fAaTHe Uad saaeT ot Asigd e i /i Y 3818 8, difes wfasy #
Qeft gearet it gRgh At 51 Tk



i Dainik Bhaskar, Online News, 02/10/2026

bleach-house-workers-human-rights-commission-notice-dm-
139218202.html

AHaETSeRR AT 3 urHiud DC & 71t Raie: ohgl- iia 8189 R U] & g1 7Te 33, 919y 39 & I« g el
UTHgd] €¢ ggat

gTIYd: TERT AFEIIeR SRR A Wd: @9 foran| uritad fSiet & fomr gguor =7 &g (HSPCB) &t NOC & R-ahAT avidh @ el
g 31AY i g9l 3R Igi WARATSh hiiched & i B &= Tt B! & AHASHRRT & g R AT AFASBR SR 3 BT
3 T g | HifSar RUIdH a1 @d: HH oid §T AFEOhR SR = 1 3fegeR &l Uriud & forerr AfSide (DM) @l Hifed Astens 2
g & iR gR A i faeqa Ruté aoa 6 1

ST GRET ST & BT et © T Tg AT o gTI-IR

TN A 37t 0 fawifed # #ifgar Ruté e garer 3 gu el f uriiua & 100 & ifdeh e sefi<l 8139 <l 3@ &, STa1 ShIH e dlet
HSIGRI oh S, G¥ATA T 3T chig Y& SUKHRUT 5] [aU ST1 38 & seitd gI3d! | HifSyH greuleiRise 3R gregiaeiRes e S8
GARATh I T AT BidT & | GRE fohe A 81 & BRUT hifehed & H1Y T # 31 & FASIGY! <hl @dT 7Tt Y@ & 3R g1-0_f &
iR Hfiehe o g a1a g @ &1 Rulé & SguR, 37 hffica o= 3R @ar A & swror ufafe 10 & 12 fifdd #eigy o & faw
fafder sreadrer ugw 3@ 8|

fa1 NOC & =t 381 Shrsai 3iR dhiHehel et urit o1 Rama

AFAIEHRR TN = Ura foh uriiud & f&arg, g, adw, fesars! ofik FHlell I8 afgd FfY fff T 50 s & aifde &= & fomr NOC
& IAY FHTSTT T Tal & | hiAhet Jad STgdiel UTI oht 3T et o his TIRAT 81 8, 39 1T Wigehs et ST # g8 <1 a1 81
AR RY &l TR Iewied, 2 Irg & Anft Raié

3T ¥ TE gl foh afe gamR RUié § Ry v Jea 9 §, af g dd R R «ffen! & aa Sifderi o 7R Seea &1 sdl &
He-ToR SN 3 Urigd e AfSRge i Alfed SIRY & &I GdTg & Hiax X AT, 31 Shsdl IR hl T hRdTs 3R Uifsd siffeni &
STST 9 GRET Y i fawqa Raté uegd & & Rder iR &1
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Janbhawna Times, Online News, 02/10/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.thejbt.com/viral/i-am-a-cockroach-etah-tutor-

registered-news-318852

H plehiid §' UeT el e’ i fa e, PM HId 0k st & arvarg Fiéta e, FIR &

TeT A e} R It § dion 7t & f&ees smuftisten et sam o1 omRiy, difeat arrer 17 ok gfe 3 FIR gof &t 3k NHRC 3
% Aifed SRy fRa

Edited By:Yashika Jandwani
Last Updated : 01 October 2026, 01:58 PM IST

AEGTS: IR UL & TeT T Toh GAG-RgoT ATHAT I+ 37T &, oo ateret Hifsar @ dAer uema= ae gsahy #a1 foar 81 emRiu § fh
Teh B TR Ble-BIc geal § TUTH3 g All & et muftistieh 3R fEhees et aar @1 off | araret difsat # dwan 511 wepd & f
6 ¥ 10 TIeT & T FelTd H 9 § | Teh a1 hadl g [oh SHhI didel IRI 81 T3, GERT 37U ATHIA & IS B chl 1 hadT 8l 39 W
&R gt & foh 3 g TifRal o o 38T 82 SaTe & T died Jidl R o7 fewoft e & 3R Eg @t BieT shicheld ddh dhed TSR ST
& | A = o & dNTY ot T[T e USTI gl diere HifSar o @i 39 difat sl ArgH a=al o 79 # SIgR HRA SR ST sHarst
e Y Trforer Famr|

Tel gfed A TR

HTHT e Uehg o aTG UeT feld g3ehd H 315 | gl = gf &t @ foh SRId eper ot A ufdsdn 8, Sit $&ewm W 'ufaw ug e’ 9
Y U TATd! &1 Tal 3T ITP [GATh THINSSHR Gof oY ol T3 81 RIY & foh I8 S UeH 3T aTet Jedl § hg TXhR & &l
THT e aret difSat sare gieret Hifzar iR st 5t ot

AR graTfenR ST 7 oft riefivar & foram argen

39 g1 I AEF AR AT (NHRC) 7 sigg fivfiRar @ foram &1 amahT & ded fides st <l dis = @ 9979 oid ge 39
Fredt ht TTRAT, FSTaT SR AT gRen § f&erars sarn NHRC = ger & auad!, [Sanfaert & ary-arer #er gfsar & el 88 iR
SelagI-e Qd JTEct H3Terd (MeitY) & afda &l Aifed SIRY fohar g1 3T = @it & g gt o 3iGR ol 715 ShRaTg ol fasgd Raid
(ATR) Tift €1 NHRC &1 ahg1 € foh 3ram Irsiifdes a1 damikes wae & fog sl &1 59 dvg S&HTe ST aTet SifSepRy et ierm
Seete g fomT Arar-foar i agafa & ArgAl 9 Ut S geramT 37 At fdemd & fu @azaren g1 3T A f3fSiea
et oht oY Ot Irft R aRedt < @ & RS Ry g


https://www.thejbt.com/viral/i-am-a-cockroach-etah-tutor-despicable-act-made-children-create-negative-reel-targeting-pm-modi-fir-registered-news-318852
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News24 Hindi, Online News, 02/10/2026

et
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Source: https://hindi.news24online.com/state/up-uk/etah-news-child-

notice/1809599/

'BIC PieId, T=di & PM AG TR s-aTs SUfiseh e, Tl | giH ees Ufd ™l W FIR gst

TR U3 & Yel H &I g aTet A1 sdi & UeTH3] TR AiGl TR Safisieh el S-aT Sl Td- ol AT A 3T 8. gfe
IR AfGeT e & & THIMIR &oF o ot 8. g AL AFaTGehR SaRT (NHRC) 7 38 a1et ifdehr| 1 g A g
UM 3R HeT & &f g H S1a1e datd fhar 8.

Edited ByVijay Jain
Updated: Oct 1, 2026, 12:16 IST

TR U3 & Tel foiat @ Qe Tk aTet ATTeT TTH- 31T 8, STt SR UeH 31TY BIe-81¢ el & U ARg HId} i da
Jufisien 3R AsTHIfdD g¥ & w11 Hieret Hifsar dew gars o @) off. 31 81 U Aifsat araret gid gt ail H§ 9 3imehir thet maT
3R 38 ATgHT & R fGATT F TR W= Y TSI AR faam mar. Arer - a8 gferd = SRIdY 819 &R & [&elTth ThHSigsiR
got e ot 8.

SR & JdTfadh, TiLTe Hifsar TR ‘Ui Ug @aie’ 9 ¥ S 68d Il dlell Goh Aigall &ex = Ig difsar Uiee fohar o, difsat
H A 6 Y 10 Il & HAIGH S=d AR 317 3@ 6. Jed ¢IoR H BHad o foh fohd! chl didel IRT 81 715 ¢ a fhel ohT GERT HAM. 39 R R
gt g foh a8 aa St S e 38T 82 39 S1a1d H a<dl & UUTHHAT 7R HiG! U §gg JTUfxisi-eh [¢WUft s SiTd! 8 3R a1g |

TS geaTfgenR 3T (NHRC) = off amet & d5g 9% 339 3799/ 8.
SR W & g5f, NHRC A forar g3

AT I Uhsd B UeT Yfeld = IRt dhed §U e ‘T & fEeTeh el & e fordm 8. e ol g1 & foh ATt <t 1 &t
1 ¢ b enfR =g} o1 39 aRE O saner fohdeh 3R uR ok S <@ o

3R, AL AFANGEHR AT & TG ek AT bl NS A $H G bl W: T fold. ST 3 38 a=di ot 1T, fAsrar ik
AT GReT o1 1R Seeta adrar 8. NHRC 7 Ger & 3gd, Tagatdt & are-a1e Aer $f2a1 & Wi iR g saiagii-ad U STmsct
HATET (MeitY) & afa i Aifed SR a2 & g0 & iR dRarg i fawgd Raté anht .


https://hindi.news24online.com/state/up-uk/etah-news-child-tutor-pratibha-up-police-fir-pm-modi-objectionable-reels-nhrc-notice/1809599/
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Arth Parkash, Online News, 02/10/2026

et
NATIONAL HUMAN
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modi-home-tutor-fir-nhrc-notice

QeT # greal @ PM HIGH R 3afisi-eh el s-am &l SR, 811 &[eX R FIR; NHRC 7 At Ratd
By Yogesh -- Thursday, 01 Oct, 2026

TR U3 & Yel | BIC Fd] & SHfdd IR W IASTHTdeh 3R ARSI el S-1dT hl AT A 3T g1 3R & foh Ueh g1 e
e ot fEhte da U afifSat sardt off, s memelt 1Rg Aial 3R dhe TR & e AsHIfdes che et & Arer da 3 &
§1e UeT il A §1H &R & &t FIR &S bl g1 @l S AarfaiehR 3T (NHRC) = ft A1 &1 €3 od gu eifdd sifdrepRat
3R #er gfgar & RUE dera &Y &1 sraran 7 & foh & o= &hdia 6 & 10 HIel &l 39 o § 3R Ueh S/ Hex & ¢ §U & | Hiwre
Hifgar R g 3nE veh S § s= IRt Y genrai @1 ik o R@rs 3 €1 39 a1g 38 gUTHA Ag "I} @bt A iaftisie
feuaoft g STt 81 fifeat 7 a=2 g ! Bie i I gu ot TR 31Td 8|

‘i1 Ug WETE A 9§ Tl IGT AT STehSe

gferd & gdTfeleh, 'IfdT A1 6l Teh g e o et ATHT Gof fohal 4T &1 3TRIY ¢ foh a8 S¥erum™ W Ui og &aie | 8
3ThIde HaTfeld et ot ofiR a8t sreat § SaTq 7Y dif2at Uive fohg Sird & | gfers ora a8 Tia o W@l & foh difsat fohe 3g3a & sy
T4, 37h! f&he fham AR & 3R g% Tt Mifear W frg avg uaiRa fohar mam NHRC & 9199 & fierad § ek avman ma fa
AT Tl aht TR-TR ASTHIfdeh 9 & dgafia 3R sfdd dRk R smuftste fifsat & swiare fasar marn) sma = gt &6 wfvn,
fAsTan, Amfae grem ok Arar-fiar 6 genfa S ggf R of [&ar 5t 81

NHRC 3 g} gud & #ift Rayé

TETT ATFATAGR ST 3 A &t i iReT @ A gU Ter & aRs gfo srefterss, ienfder, ki seagifad vd gaa denfidhr
T & g 3k Meta India & Sifaiepial st Fifed SRt foban &1 Tefdid et @ &Y awdrg & ofidr srars Raié aif g &1 smam =
gfera ot fifeat # fawrd 37 aret s ol UgaT o ITeh! gREN giAfedd e 3R STevd Uga IR Shrddfent aw & fAder oft fiw &)
1Y Y Tg UdT T ohl hgl 7T & foh Tierer HifSar sraprde ot i Ganfela o g1 ot 3R dif3at i fere duR &<, Repifsm,
SIS AT 31 AXIch ¥ THH LMTHS Guweh! T T fHnT off |

Meta @ o 77 77 SaTer

NHRC & Meta & I8 Id ! &gl & o TraiferT st & 3 T8 fifeat aR-aR et Hifsar iR & sdefs ok gaiRd gel smavT &
gg Wt SR Al 8 o dafera arft ot Aeha a1 geM & T ek iH 6l 3R T R HRaTs Hi 718 3R T 3 difSat & foheft avg &t
HATS 1 AT @ gai| fefSiea wnedt ot grfard wam & fder oft faw e €1 fhereTer gfora At &t ST o 281 &1 or=aif ot e
ITeh! GR&I 3R f&dl et mrAfAehar ad g STiw SMHl 9gTs ST 6l 5| g udr e S 3aT & fob dfifsat # sl & whfdd dR )
3MafISTeh ISTideh aTd fohdh g WR iR fohg 3290 T shgetars TS|


https://www.arthparkash.com/etah-children-political-reels-pm-modi-home-tutor-fir-nhrc-notice
https://www.arthparkash.com/etah-children-political-reels-pm-modi-home-tutor-fir-nhrc-notice

Hindustan, Online News, 02/10/2026

et
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Source: https://www.livehindustan.com/jharkhand/dumka/story-nhrc-

takes-action-to-restore-sports-ground-for-children-in-shikari-pada-
201790883510622.amp.html

Dumka News: fipRIuTsT scifes A & T aarf@eR smab = 6t uga
Oct 02, 2026 01:08 am IST
By Hindustan | Bureau

fe~gwam, gre

Dumka News: faieprRiurst & faenfsat & faw Agm 6 ot &t dtex aa ifdeR ST 3 pRars &t ST A vema & fAder fear
& 1o a8 8 TdTg & iR Srrasgeh shad IS difcs RISl ehl 37ehT @el T A aTud et ¥eh| I8 Hel a<dl 3R garani & via=g

ST g B

frertaTeT, ufafafd | feriuTeT sdfe dam o fGenfedl & fag ary fGam 6 @2 # A SifdwR T gRT 98t uga 6l TS|
fAIPRIUTET cifeh e Ut s aul & STed qrg-T, YRT arg-! a1 fgl-are] Siet arift & wrur feaafsal ok sreat & fag uanfad 81
A5 # 16 We Y6 § Wl T I HA 8 71 & R AqH off @vie gt g 81

9 AT Sl iehs AEI AFATIHRR STTANT A fAehrrd TR AT ahed gU 39 Hafdd MfieR s 99T 81 TuaerRet 3 & .
816/34/5/2026 & T3 faies 30 fadeR & SITHR gHGT UGS ! SfUd HRaTs AT Het aUT 8 TG oh HIAR hl 718 HRATS chl
G fARRIdehdT ht o ot (g fdar ma g1

331 & a1e 31 gemE & 371G § o 8 HTg o THY-HHAT & iR 319 srare gfeda & st ofk f@enfsat st S fem amms
foehm


https://www.livehindustan.com/jharkhand/dumka/story-nhrc-takes-action-to-restore-sports-ground-for-children-in-shikari-pada-201790883510622.amp.html
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Hindustan, Online News, 02/10/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.livehindustan.com/national/story-nhrc-issues-notice-
to-telangana-government-over-bonded-labor-case-
201790873850933.amp.html

gt & 12 «NT sfereh, AT TREBR et AfeH
Oct 01, 2026 10:27 pm IST
By Hindustan | Bureau

frgem, ¢ fareett

YT AFETHRR HRINT (TTIIRET) J AT TRBR hl FY3MT ASIG & A A Fifed STRY fhan 8, foiad 12 dewi & uRar ot g
Giel & SITGT FHY dch SYHT ASIGY a1k I@T T § | 3111 A IR Fearg # faeqga Raté At g1

T e, goldlt| AT AaTfdeR ST (TAegsREt) 7 FaR & AT TREAR SR T3 & Yferd W ot Aifed iRt fhg €1 3o
IR TaLl & Ueh URAR & 12 TSR bl AST-HARSII foiet # Tt 78 FAAf0r i a1et @ W it Ues H1et deh ST AoigR ST
TG & AT | STare AT gl

Fifew &1 faaror

TN & SR, Hifsar Ruld & SmeR W HAH dex I8 Aifed SR fhg 714 &1 39+ AT & qe |f<a, s & gfad #grders,
ASTd-AABSIIRY o SITH 3R TTZERTAG & Yol SR & IR Iarg & fawgd Ruié #ift 81 sad fFufor g ok o fSwigr @
& fRTh ot THSHTSITR ol faaror ofk g Y fRAf of enfaret &1

STRINT & IFER, 3G & Rulc 7 Framg 1y @it 12 difgal & [ R&DfG ik 37k fSpm i Seenrt off ghft| vy & 3=eht gream, @ &
STiTg, Yo 3R Rifdhear 2@ & folu 3814 77T SheHi a1 faavor givm agl, 3T 3 Shaw ot fAger fear & fah & aa &< & difsal &t
&1 R 37T gaT e g

Hifsar RAE a g

Rate & wfifsar RUIE & SrgaR, suds SH1Q 7 34 @71 &t Sgd S Aoigyl af ST off 3R g0t & &1l 3 T aheram ST &Ml 30
fAdeR &t gep FAMIR RUI & AR, A1 hl STaTSTE! UR ek oS T8 ot | Teh YURATSSR A I7ehT AT dlel H &g e faar T


https://www.livehindustan.com/national/story-nhrc-issues-notice-to-telangana-government-over-bonded-labor-case-201790873850933.amp.html
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Aaj Tak, Online News, 02/10/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

tutor-firrpm-modi-hate-reels-nhrc-notice-edmm-dskc-2658110-2026-10-01

'GH BIC hicId &' Jedl & PM HiGH IR §=aTs Aiifed A, TeT # g e R FIR, NHRC off ot
TSI US]che™ 3&h
T Reett/ga,

01 R 2026,
3RS 11:24 AM IST

T8 faeell/Ter: SR Ueel & uel ot & o=t & srufisies 3R Teriifes Thid & WRI Sod SaM a1 TR Arden @ o . 'ufasr
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